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Non-executive directors of nationalised
banks

*12. DR. NAUNIHAL SINGH:
SHRIMATI VEENA VERMA:

Will the Minister of FINANCE bc
pleased to state:

(a) what is the number of vacancies of
non-official dircctors in different
nationalised banks as on 31st Octobcr,
1992;

(b) whcther it is a fact that
Government have cxtended the term of
officc of thc non-cxccutive dircctors of
the nationalised banks;

(c) if so, what is the number of such
dircctors who arc on cxtension and what
arc thc rcasons thercfor;

(d) what arc the precisc functions of
the non-cxccutive dircctors; and

(c) what is the cxtent to which they arc
responsible for the irregularitics in the
banks and whether any onc of the past
non-¢xccutive directors have brought the
irrcgularitics in the functioning of the
banks to the notice of Governmcent?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
DALBIR SINGH): (a) to (c) As on 3lst
October, 1992 there were 85 vacancics of
non-official dircctors on the boards of 20
nationalised  banks. 95  non-official
dircctors were in position on that date.
All of them have complcted their 3 ycar
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tenurcs  but arc  continuing pending
appointment of their successors as per the
provisions of thc Nationaliscd Banks
(Management and Miscellancous
Provisions) Schemes, 1970 and 1980.

The general supcrintendence, direction
and managcment of the affairs of the
banks arc vested in the Boards of
Dircctors which are cntitled to excrcisc
all such powers and do all such acts and
things as thc banks arc authorised to
cxercise  and do. The non official
dircctors  cxcreisc  powers  only  as
members’ of a collective body. They are
expected to deliberate on all matters of
genceral policy affecting the functioning of
the banks. While discharging their dutics,
they arc cxpected to act honestly with
duc diligence, care and prudence. They
are free to bring to the notice of the
Central Government any irrcgularitics
found in the functioning of the banks. No
specific case of irrcgularity was brought
to the notice of the Government by the
non-official dircctors on. the boards of the
nationaliscd banks in the recent past.

Filing of Tax rcturns by Tamil Nadu Text
Books Socicty

*13. SHRI SUBRAMANIAN
SWAMI: Will the Minister of FINANCE
be plcased to state:

(a) whether the Tamil Nadu Text
Books Socicty filed any Income-tax
returns for the last three ycars;

(b) whethcr any taxes arc duce from the
said Socicty; and

(c) whether the Socicty enjoys any tax
cxcmption under any scction of the
Income-tax Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
RAMESHWAR THAKUR): (a) No, Sir.

(b) No, Sir.

(c) Ycs, Sir. The Socicty is entitled to
tax cxemption under Scction 10(22) of
the Incomec-tax Act, 1961.



